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THE DEPUTY CHAIRMAN:
All my weight, I will throw. Now, Mr.
Pragada Kotaiah please. (Interruptions)

THE MINASTER OF POWER (SHRI N.
K. P. SALVE): Madam, this Corporation is
not under my Ministry.

THE DEPUTY CHAIRMAN:
Whoever is the Minister, I will throw ail my
weight.

SHRI V. GOPALSAMY (Tamil Nadu):
Mr. Salman Khursheed was not concerned
with the passport issue, but he responded to
the Special Mention on the subject.

SHRI N. K. P. SALVE: I undertake to
convey the feeling with double vigour.

Continued closure of Andhra Coope. naive
Spinning Mills  Limited

SHRI FRAGADA KOTAIAH (An

dhra Pradesh): Madam Deputy
Chairman, a  serious situation  has
developed at Guntakal, Andhra
Pradesh, because of the unhelpful

attitude of the State Government to
reopen the Andhra Cooperatives Spi
nning Mills owned by handloom co
operatives of the erstwhile Andhra
State. They have been kept
closed for over 26  months.
I may incidently mention that this mill is the
first of its kind in the country. The foundation
stone of the mill was laid in 1951 by Pandit
Jawaharlal Nehru and it was commissioned to
work by Andhra Kesari Prakasam in 1954
when he was the Chief Minister of erstwhile
Andhra State. This is a mill with 50,000
spindles.

More than two thousand workers have been
forced to go unemployed with consequences
of starvation; among many, while some have
started begging in the streets of Guntakal,
Anantapur etc. The handloom weavers have
been denied the opportunity otf getting their
requirements of yarn produced, particularly at
atime when the price of
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yaiii nas  been going high without any
relation to its actual cost of,
pitoduction. [Though cotton yam has been
included in the list oi notified essential
commodities, no steps have been taken to
undertake its sale at a regulated price
through public distribution system.
Cotton yarn is an essential commodity to
more than 20 million self-employed people

who are living upon the 40 iakh  of
hadlooms despite the cruel competition
from the mechanised, sector of the

textile industry.

All the cries of handloom weavers
and also of the workers of the mills
have fallen upon the deaf ears of
the authorities, who are  expected
to take steps for the regular work
ing of the mill in the interests of
the mill workers, and the handloom
weavers, who are the owners of the
mills. The Andhra Pradesh Gov
ernment, for reasons Dbest known to
it, has been running the mill during
the last 18 years with its nominees
denying the members of the mill to
have their own elected manage
ments to run the mill. This has
resulted in mal and corrupt practices
in running the mills, leading to
heavy losses.

The Prime Minister was generous enough
to instruct the Andhra Pradesh Government
in the year 1992to hold elections to the
management of the mills. Though the ear'
Her Chief Minister, Shri N. Janar-dhana
Reddy, passed orders to hold elections to our
four weavers' cooperative spinning mills just
before leaving his gadi the present autho-
rities did not move in the matter. On a
further  representation made by us, the
Central Government was pleased to ask the
Andhra Pradesh Government to
implement the orders issued by the earlier
Chief Minister, Shri N.  Janardhana Reddy.
When we met the present Chief Minister
in a delegation in May last, he . said that
he  would settle it by June, but till today
there is no response.
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The Minister of State for Public
Grievances has in a letter informed me three
months back that the Government of Andhra
Pradesh would hold elections to our mills, but
nothing has happened in this respect.

I urge upon the Ministry of Textiles headed
by a dynamic and dedicated Minister that
funds be provided for weavers' cooperative
spi-nining mills and also immediate , steps
should be taken to reopen the
mills. Arrangements  should be made
to hold elections to the mills so that an
elected management may run the mills  to
the advantage oi
the workers and weavers. This would avoid
untoward incidents in the area and the
workers and the weavers will feel happy when
the mills work successfully.

Need to set, up statutory developmet Boards
to Develop Vidarbha, Mara- thwadaj, and
Konkan Areas
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The various legal and constitutional,
implications are being examined.
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The matter is still under examination from
legal, constitutional and political angles.
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